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s fafsames @iR faemma wifeRor
Sferger
IR, 22 S, 2014
s fafame 3it faerma wifteRor
(ST Teiel ot eiTghHieRtoT ) ((weieR ) fafm, 2013

w, |, ot fa fau fafam, 3,86 /2014, — st fafemes st faem wifusreor stfuftem, 1999 (1999 %1 41) &
N 26 % W qiSd s Afuf=m, 1938 (1938 1 4) i IS 42 SR 114 SR Y= Yokl sh1 AT hid U, AiEehon
ST Heleshr Qitfd & W WEyl w3 & 915§ ot SR fawm i (f s w1 ardden) fatem,
2000 H TRt 3R Gl &3 & fau Frefafea fafem s €, stefq—

(1) (i) fafam < fafames iR fawm witon (S Tkl w1 ARt (Here) i, 2013 FEemd |
(ii) & faf=m TR TSUs H 3% YRR i aR@ & 9gd el |
2. <fm faframme iR fashra wifvsson (s wsiel 1 emeddison) faf@Em, 2000 5§ —
() fafEm 7(1) %, o= 40 O T s Uk W e @ wfenfud R S |
(i) o SRARET-Tole- VT & g 6 4 ¥ ok ‘1 W o R U W T 9§ wfowenfud feRd S |
(i) o STEARET-Te- vl % fog 9. 4 H vrsg “ <) T T R Uk A g @ wferenfua R S |

(iv) T SEAREIT-Tsie- VT % 11 feuafoml ok srRer & fag 9. ¢ & wisg <1 & =" ors “ush Hi
Tedte " g wfqeenfud femd s |

(v) T SEeREu-Tsle- vl & T fewforl ok srRw & fag @ 3 #, vt ‘<1 O v v U
Tedte " g wfqeenfud fomd S |

. wq. fosem, steme
[ fe=maA 11/4/161/13 /3741, ]
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INSURANCE REGULATORY AND DEVELOPMENT AUTHORITY
NOTIFICATION
Hyderabad, the 22nd January, 2014

Insurance Regulatory and Development Authority
(Licensing of Insurance Agents) (Amendment) Regulations, 2013

F. No. IRDA/Reg./3/86/2014.—In exercise of the powers conferred by sections 42 and 114A of the Insurance Act,
1938 (4 of 1938) read with section 26 of the Insurance Regulatory and Development Authority Act, 1999 (41 of 1999), the
Authority, in consultation with the Insurance Advisory Committee, hereby makes the following regulations to further
amend the Insurance Regulatory and Development Authority (Licensing of Insurance Agents) Regulations, 2000,
namely:—

1. (1) These regulations may be called the Insurance Regulatory and Development Authority (Licensing of Insurance
Agents) (Amendment) Regulations, 2013.

(ii) They shall come into force on the date of their publication in the Official Gazette.
2. In the Insurance Regulatory and Development Authority (Licensing of Insurance Agents) Regulations, 2000,—

() In regulation 7(1), the words "two hundred fifty" shall be substituted by the words "one hundred and
twenty five".

(i) In Point No. 4 of Form IRDA-AGENTS-VA the words "two hundred fifty" shall be substituted by the
words "one hundred and twenty five".

(iii) In Point No. 4 of Form IRDA-AGENTS-VC the words "two hundred fifty" shall be substituted by the
words "one hundred and twenty five".

@iv) In point No. 6 of Notes and Instructions Para of Form IRDA-AGENTS- VA the words "two hundred fifty"
shall be substituted by the words "one hundred and twenty five".

) In point No. 3 of Notes and Instructions Para of Form IRDA-AGENTS-VC the words "two hundred fifty"
shall be substituted by the words "one hundred and twenty five".

T.S. VIJAYAN, Chairman
[ADVT. 11I/4/161/13/Exty.]
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